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CuttEck this the 	Lday of May18 
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Central Administrative Tribna1 or not? 
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CENTRAL .)ZNISTRIVE TRILNAL 
CUTTMKBENCH sCurTK. 

ORIGINN APPLICATIct NO. 16 OF 1995.  

Cuttk this the 
	th day of May, 1998. 

C GRAM:- 

THE HONOURAaLE M. SOMATH SON, CEiAIPM4  

A N D 

THE MONOURABLE 2. S.K.AGARWJL, 1t'SER(Jtt)ICIAL). 

IN TFE MX1TER_OF;- 

1. 	Bijay Kumar Mcharita, 
Scn of Be ronchin aray an Mohanty, 
At-Galipokirisahi, Old Tn, 
P1 	-1202, Bhubaneswar, 
Khurda-754012, (*lder). 

2 	Jaya Krushna Das, 
Son of Nayan Ballav DaS, 
At-Ba rabatia, 
p o..Bagilababanpur, 
via. Chanl 01, 
Dist • Kend rapa ra, 
(Fitter) 

Lokanath Srain, 
S on of Jag an ath Swaine  
At.Sanbay Nagar, 
Or.No. 131/C, 
New Railway Colony, 
Puri-752002, 
(Welder). 

P.Trinath panda, 
Son of p.Chitti panda, 
At.Rly Qr.NO.E/IB(I), 
R1y,hool Side, 
College Square (p0), 
Cuttack753O 3, 
Machinist. 

Bikram Ku.Behera, 
Son of Mochiram Belera, 
At-Dam0 anpur, 
PO/Dist. Ganj am-7102, 
(Fitter) 



-2- 

P.Sanyasi aao, 
Scn of P.Bxleshu, 
C/o.p. 1hinarayan, 
Retd.Dri,er, 
At-Babichcxk Street, 
PoJatrij, 
DiSt.Khua ('e1der). 

Soniath Parza, 
S/o.Suratha Pida, 
C/o,Banarnalj Panda, 
Ithakimatha Nuva Sari, 
Near Hotel Indrapuri, 
Puri(Orissa), 
(We ide r) 

S. V. B. V. H. Ravi Prasad Rao, 
S/c. S. Suryanarayan, 
At-Riy Qtr,No.237/c, 
1tanga COlaiy,Jatnj, 
i(hutda, (Welder). 

V. Gin., 
8/0. i.t Venkata Ra 0, 
At-Mandasa R0, 
H aripuram, 
P0. Srikaku1am,Djst A.p. 
(Fitter). 

Prasanta Ku. Mctkarana 
S/o.Harihar ?bharana, 
At-Nehru Nagar..7, 
Gos aninuvaghan, 
3erhanur_760 003, 
DiSt.Ganjam (Painter). 

Bi)aekananda Mishra, 
S/o.GolakC,shra, 
At.ainchura, 
Dit.Cuttk...22 (Weider) 

Khird Kumar Patnaik, 
S/o, Gcind Ch.patntnaik, 
At-Traffic COlcny, 
Qr-No. D..2 5/3, Jatnj, 
Djst, Khurda_7520 50, 
I'ch mis t. 
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13 	Prakash Ku.Parida, 
S/o,l3aidhar panda, 
At-Han ipX, 
P0. Gcxiput Matiip1a, 
Jatni, Dist.Puni-50, 
(Fitte r). 

pakjr Charan Mallick, 
o. Mahe sw r Mllick,, 

At-Bi$! anathpur, 
Tyenda Kura, 
Cuttack-3 4, 
(Machinist). 

VaStdev Teddy, 
S/o. Aahinarayan, 
At-Rddy Sttièt, 
P0. Kotabommali, 
Dist. Snikaku1am-5, 
(Fitter). 

16 	Sanathari Sethi, 
S/o.Biø.anath Sethi, 
At-ta1itagini, 
Cutt a: k-3$ 
(Blackshmith). 

Pabitra Mct&i Ai3hikari, 
S/o,t4dhu$u1an Alhikani, 
At/Po. Ural i,, 
ViaGc alpur, 
Dist.CUttack-11, 
(Welder). 

Saroj Kumar Mty, 
S/o,S,Mcthanty, 
At/P o.pedda1imi1i, 
Via.Kotturu, 
Dist. Srikakulam, 
5 32 455 ( A. P. ) 
Fitter. 

Suryanarayan panigrahi, 
s/o. ama Cli. panig  rahi, 
At-Snayava1aSa, 
po.Tekkali, 
Dist. Snikakul atn-5 32202 
(Fitter). 
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Debaraj Niak, 
5/0. Gundhicha Nahak, 
At, Navli, 
P0. Bcnabulapalli, 
Via. Chat rapur, 
Ganj am-76 1020, 
(Fitter) . 

RaneSh 3ehera, 
S/o.Trinath Bel- ra, 
At/p O•  2) aS pur, 
Via-Be rharrur-3, 
Ganjam-760 003, 
(welder), 

22. 	Karanhari Majhi, 
Scn of 3aal Majhi, 
At/p 0. o)th arid iha, 
Via.J oka, 
Dist, M9yurbhanj.757013, 
(Carpenter). 

Gurupras Jefla, 
S/O,Diflabar)ZIhu Jerla, 
t-pamas ara, 
O.Kairi Via-Pipiti, 

Dist, Puri-75210 4, 
(tchizist). 

 Rabindra Kuehera, 
S/o.Bhaskar 3ehe ra, 
At-Chat rapur, 
Old police I4rie, 
QrN o,E-B 
(Machinist) S

•! 
O25. D.G.Naveen Kumar 

5 cn of Appa Rao, 
At- Bat ohayyapeta, 
Qr,No 3-11-22, 
Srikakulam(Fitte r) •  

 Silla Venugcpal, 
5/0. S.S.SaStry, 
C/o.P.Narayafla RaO-I, 
Dri' 	r-A, 
Hat Bazar  Jatni, 
Khurda Road-752050, 
(welder). 

 Bipin Bihari Patalasingh, 
S/O.Dusasana patalasingh, 
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At/P 0. i.an kia, 
Dist Khurda-752020, 
Machinjst•  

23. Ranesh tirmu, 
S/0,SUrera Murmu, 
At_ Thokarapa]., 
Khuntep al-PO. 
Dist 11ayurbhanj, 
Carpenter. 

29 	S.V.3.V.prasad 
SCn ci  S.Jagga Rao, 
1i Ouse No.,l.31, 
Khurda, 
palak4a Road, 
Sh ikakulan, 

30 	Sahaev Singh, 
S/ e. kar ch•  s ingh, 
At-Thakurapal, 
P0. Xhuntapal, 
Dist Mayurbhanj, 
carpenter. 	 ... 	

., 

Y LEGAL PRTITIc1jR :— t$/. C. . R.DORA, V. NARSINGH, ADV0Cjp, 

-VERSi 

1. 	Union of India through the 
(nera1 Lnager,s.E.Rajway, 
Garden Reach,Ca1cutta..43. 

2 	Divisjcnal Railway Manager, 
S.E.Raidway Khurda Road, 
POiJatni, Dist. Khurda. 

3. 	The Egicnal Director, 
ppfltiCiship Training, 
nd Regiial Central. Apprentice 

Jlviser (Eastern Region), 
Nizam palace,2nd floor,234/4 
Acharya Jagadish Chandra Bose Road, 
Ca Ic utta-20. 



4. 	The Directer of Technical 
Edtraticn & Training Orissa, 
Killa Maidan, At/po./Dist.Cuttack. 	... 	•.• RESPONDgNT5 

BY rEGI PRTITIONER ; Mr. RaneSh Chandra Rath, Additional 
Standing Counsel (Railways) 

& 

Mr • K. C. Mohanty, Gove ranen t Pd voc ate 
appearing for Respondent No.4. 

••••*•ø••S•.•s... a•••S.s• ••s••.*•.. 

-. 	 - 

& 

In this Original Application, under section l 

of the Administrative Triials Act,, 1985, 30(thirty) 

applicants, who have been permitted to pursue this Original 

pplicatiai jointly,hi prayed teset' aside their order of 

dischare/termjne'cjai as void,being violative of Section 

40 25-F   of the Industrial Dispute Xt. At the tinof hearingit 

e PL- w as submitted by the le arned C ounse 1 for the app lic ants that 

he dces not press this prayer because the Tribunal has no 

jurisdiction to adjudicate L. a 	matter which COflS under 

the Industrial Dispute Xt, and for which separate courts are 

the re. 
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The other prayers made by the applicants are  

for a directicn to the Respcodents 1. and 2 to ccnfer 

temporary status on the applicants after 120 days from the 

date of their joining under the Respcndents, alaigviith all 

benefits and privileges of temporary Railway Servants,There 

is also a prayer to issue any other appropriate relief or 

reliefs, in favour of the applicants, ,Justified  under the 

circumstances. 

The facts of this case, according to the applicants, 

are that they are all Diplèma Holders from I.T.I. in different 

trades nanely Welder, Fitter, Nrchinist,paintor, Blacksmith and 

Carpentor. P2spondents 1 and 2 requested the Effplcynent 

Exchange to spcnsor the naireS of suitable qualified and e1igib1 

candidates for reCruitnent as Act Apprentice under Apprentices 

it, l%l. Employrrent Exchange Authorities asked the applicants 

to cone with all certificates ix1uding employnent Identity 

Catd etc. A copy of sh a notice, issued o one of the applicants 

by the Junior Eaploynent Exchange Officer,Kendrapara is at 

Anrexure-Ml. The applicants,on their name being Sponsored by 

the Employn'ent Exchane,appeared at a written test and 

interview and were selected as Art Apprentice subject to 

medical fitness.They were all declared nedically fit and they 

joined as 1t Apprentice in June, JUly and A''QUst,, 192.Ccpy 

of one such order,engaging the applicants as Act Apprentice 

is at Annexure-A/2. 
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It is submitted by - the.learned counsel for the applicants 

that under the )ppt. Act,the enployer is under obligation 

to provide training in the trades in accordance with the 

proviSiCts of this Art and RUleS .FUrther it is submitted 

that the enployer is also under obligation to ensure that 

a person possessing the prescribed QUalification is placed 

in charge of the training, and at the end of one year 

practical and basic training, an lçprentice is required to 

8ppear in All India Trade 1st conducted by the National 

Council for Vocational Training ( for short N.C.V.T.). On 

p as sing the said test, a ce rtific ate is a arded by the 

N.C.V.T., which is recognised for the purpose of errloynent 

under the G O'ye r nrren t. Unde r sec U On-s of the Act,Effployers 

are requirdd to malm suitable arrangerrent in his workshop for 

iaarting a course of practical training to every apprentice 

engaged by him in accotdance with the prograrrre approved by 

the Apprenticeship Aaviser.There are also detailed provisic*s 

in the act itlf about iylkving of basic trainirig.It has also 

been provided under Rule of the APt, that the E[IlOyer it 

required to submit rejort to the Regianal Director of 

2!ppt. Training ,in prescribed form and at the - end of every 

half year, a report in Form ip-1, is also required to be sent 

to the Director alaiith details of training, subjects,marks 

etc .PppliCants' state that the Training is for one year of 



which ten months is for prectical training and two months is 

for basic training. Applicants' case is that instead of 

irrarting training, applicants were posted in difrent carriage 

sheds and utjlised in Group D Service for maintenance duties 

for one full year and were paid a stipend of b. 380/- per 

month instead of regular Group - D Scale of pay. After one 

year, applicants have been discharged,A6 they have not been 

civen ay training nor thL=it training reports etc, have been 

sent to the Regional Director, they are unable to appear at the 

All India Trade Test and can not, therefore, pass and get the 

Certificate from the N.C.V.T. Petitioners filed representation 

before the Director of Technical Edtcaticn and Training, 

Governirent 71 of Orissa, indicating that no training was provided 

"I 	to the m and necessary dcrumentaticn w ork was also not d one 

by the reSpondents in re spec t of these applicants • In the 

enclosure to this representation, at nnexure_il7,petitjoners, 

had given details of statutory require rrents of training and the 

lapseS of the Respondents with regard to this. Petitioners 

also filed a representation before the General Miager,south 

Eastern Railway, ttt Annexure3 and prayed for absorption in any 

Gr. C or D posts and also arrange for issie of Certificates 

of Apprenticeship as per RuleS but no action was taken on the 

said representation. pplicants' further state that in similar 
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o ire umst anc e s, the course c onle ted ACt Apprentices in 

Waltair Division ha,e been granted tent)orary Status and 

havle been a11ed all privileges that was admissible to tIe 

teuporary Railway Servants from the date of tranting tenorary 

status (1rxure- ),/9,), Applicants case is that as they 

were engaged in Gr. D work and actually, no training, Whtsoe'e r, 

were given to theii they must be trea1d as Gr. D enloyees 

and on Cou1etjon of 120 days, &onferred with temporary status. 

As alteady noted, they have also prayed for any Other relief 

Or re 1 ie f g j ugtj fled in the Ci rC UflE t ance s of the c ase•  

4,, 	 Union Of India represented through Cnera1 

i4mnager, South Eastern Railway and Divisional Railway 

Manager, iSporens 1 and 2 in their counter, had taken the 

stand that Apyte,nt ices.,. arc. • given training in terms of 

the ccntrt as per Section 2 (aa). Of the Apprentice ?t, lxi. 
- 	not 

On completion of their training, they areLto be absorbed 

and the enploye r under whom, they had received the training 

is under no obligation under the Act to provide them eith 

any errploynent. Respondents have stated that applioaticns were  

invited from the cpen market for recruitrrent of ACt lpprentices 

vide notice/circular dated 14.3.191 (rnexure../j) and in the 

said Circular, it was nentioed that an completion of the 

prescribed training, the trainees shall be djhard and the 

Railway kministration is under no Cbligation to provide them 

Opportunity for employnEnt, under the Acts 
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A panel of Seventy three candidates was  drn up and in the 

first phase, fifty candidates were offered training and out 

of which, forty eight persons, thad.,  undergone sh training 

in different carriage sheds of Khurda Road Division for a 

period of one year, andafter coapletion of such training, 

they were discharged. Respondents' case is that apprcpriate 

training was given to the applicants in different carriage 

shed s of Kh urd a ROad Division for a pe ri ad of one year and 

two months the oritical training was given at Basic training 

ceetre rnche z ar. Respondents have enc 1 osed an orde r at 

Nlnexure R/2 in which 29 such .'prenticee were posted Under 

different places for training. Agreenent was also executed with 

them. Respondents have denied that these applicants were 

r. 	 engaged as Gr. D employees and utiliged in maintenance duties.  
t 

Respondents fur the r state that dutig the oritic al training, the 

xlmn. was advised by Respondent No.3 to obtain siiatures of the 

Apprentices in the new ccntrwt form and accoz:dingly, the 

administration has reqiested the Said trainees to sign in the new 

format but they flatly refused to sign the format and thereafter, 

the administration hs approached the respondent no. 3 with old 

contract forms signed by the trainees for registration of their 

flaRes,, lut this c ontract forms were returned by Respondent No.3 

without registration. Because of this the naneS of the applicants 

could not be registered with Respondent No. 3 and therefore,they 

could not appear in the N.C.V,TØ  It is further stated by the 
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Re5pcdents that for a-e1igibility of the applicants for 

appearing in the All India Trade Test, 1spondents 2 and 3 are 

not responsible. It is further stated that the applicants 

weretraixes and not orhe 	and the refore, there is no testjon 

of ccnferring temporary Status on them•  

5. 	 ReSpondent No.3, is the Regional Director, 

Apprenticiship Trainiag and Regional Central Apprentice 

Adviser (Eastern RegiOn)kj Calcutta. He has not filed Counter 

out a letter dated 10.2.195 sent by him to the Tribizal ,... 

is on record and ReEp cndent No.4 • the Director of Technical 

Edtation and Training, Orissa has filed Counter in which he has 

extracted the relevant portion of the letter of the Regional 

Director, Respondent No.3. RegiOnal Director, in his letter, 

has p Oin ted out that this is a matte r between e al oye r and 

eloyees as stated in the petition Contesting for regular 
in 

e rrployrtent,jthe said concern and petitione rs are never cove red 

unde r the App,,Apt,1961 as apprentices, Reasons for this is that 

the ençloye r h.s not ente red into the contract of Apprenticeship 

and sent the contracts of the apprentices for reistration 

with the Central Apprentice ship ?ôvise r uzer section-4 of the 

App.Ict,l%i within the permissiole tie. Hencthose candidites 

who are stated to be •Appt. are not apprentices under the Act,1%1. 

The resp onsibility of engaging the candidates for training 

or whatscEver as daily wages woricer as stated by the applicants, 



Solely rest with the enlcjer and the Regional central 

Apprenticeship Idviser (E.R.),who has been made a party to 

the case in question , does not cone into the picture at all, 

Respondent No.4, in his c onnter has nerely quoted the above 

lette r of the } sponde nt No. 3 and has taken the stand ti-a t 

he has no connection with this dispute and has no coLnts 

to offer. 

	

6. 	 We have head Shrj G.A.R.Dora learned counsel 

for the App L ic ant$, Shr i R. C. Rath, learned Ad it i Onal Standing 

Counsel appearing on behalf of respondents 1 and 2 and 

Shri 1c.C.Mhanty, learned GOvernirent Adveate appearing on 

Oehalf of Resp ndent No. 4 andh ave pe cud the records. 

	

7, 	 The whole controvery, in this case bcils dcn to 

the point whether re guI ar t raining as required Uncle r the 

t, 1% 1 w as imparted to these applicants and w hethe r proper 

dns were made on the basis of which the applicants 

would have been treated as Xt Appts, and/or whether they are 

entitled to appear in the All India Trade Test. Durinc the 

hearing of this Original application,we had directed the 

learned i5diticnal Standing Counsel to produce relevant dutents 

indicating that prDper training was given to these applicants. 

In re sp on Se, th ree documents had been p mcd uc ed  be fore us 

and we have noted this in Our order dated 1312-17.TheSe 

three dccuments, hcwever, do not thrcw any light on the question 

whether actually training were given to them as required Under 

LI 
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the Acti the first docunent is Attendance Registerfor 

certain perlois. It is not in dispute that the applicants 

attended different offices under the Ispordents. Their 

case is that they were engaqed as Gr.D en1oyees and utilid 

for maintenance w Ork instead of giving them training. Attendance 

register do not thrcw any light on this aspect. The second 

set of dtxunnt is paynent of stipend.It is adnd.tted by both 

sides that the applicants got stipend of b. 310/- per mcnth 

These daunents,is there(ore, of less relevance to the points 

at issue. The third dccunent is a letter dated 17.2195 

in which sitting arrangements have been me from 1.12.194 

to 132.15 to the candidates for providing theoritical 

training  at the Basic Train In g Centre, Minc he sw a r, Shubane Sw a r. 

Resp - ndents have further stated in their counter that the oritical 

training rientiored as basic training in the Act,was given to 

tse applicants in the basic training Centre, £4ancheswar, 

ahubaneswar but from this dunents it ape ars that sch 

training if at all waSprovided from 1, 12. 54 to 18.2.1595 but 

the applicants joired the 1ippt. training in JUne,Ju1y$AUgust 

1992.This training is for one year,From these dccuments it 

is clear that during the period of one year training, no basic 

training w as provided to thesc applicants and if the Respondents 

are tobe believed, the basic training was provided cnly between 

December,1554 to Pebruary,1595.AppliCantS have also enclosed 

various dccunents alleging that statutory reuirenentS for 

/ 

civing training  were not corp1ied with. Different forms required 
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to be sent alonqwith statutory reports etc, were not 

submitted to the Regional Director, Respondent No,3.1!alf yearly 

training progrnire was alsonot given and beause of this, 

the Appt, Adviser in his letter dated lS,2•195 has clearly 

mentioned that these pe rSckis are not .t, ippts, wide r the 

Act and therefore, tiey could not have appeared in the 41 

India True Tests, organised by the N.C.V.T. In the fe of 

this letter of Regional Director, Re5pxdent No.3, wlkd.ch  

has also been extracted in the counter of Rasp cndent No, 4 

it is clear that ippt. training as required under the Act, was 

not Liven to the petitioners and necessary statutory 

docunntaticns were also not mae. 

8. 	The next question which arises for consideration 

that in sh case what relief could be given to the petitioners. 

Mmittedly, petitioners have lost one valuable year and have 

been debarred from appearing in All Iria Tre Test. 

- 	There fore, the first praye r is for c cnfe rring on the m 

temporary Statue. In support of their contention, petitioners 

have xEljed ca the order dated 16. 3.13 (Mnexure-'9) in which 

in waltair Division , different persons whohave been described as 

Course conpleted Pct•  Appcts, ,who are working as substitute 

in Gr. C C ate gory of various Dep a rtnnts were iran ted te n ora ry 

statuS with effect from 24,213.This order is at nnexure. 

From this order, it appeS that in Waltair Division, Similarly 

placed pe rsOns were treated as substitute in Gr. D Category in 



various departrrent and on their coirpleticn of requisite peri*s 

they were conferred te nporary s tatus As in the present case, 

petitioners weenot engaged as G.D eriplcrees,they can not 

be taken as Railway servants from the date when they joined 

40 Jppt. in JUne,July and August, 12,Therefo, teirporary 

st atus, C an not be c cnfe r red on the rn, straightway,, this pr ae r 

is held to be without any nerit and is rejected. 

Learned counsel for the applicants Mr.DOra, 

has very strongly submitted th.; inuitous situation of 

the present applicants. In respnse to a notice of the  

Respondents 1 and 2, they applied id they were selected 

through a written and viva-ye and redjcal examination, 
were 

spondentsLstatutorj1y obliged to give them training as per 

the Act and Rules and to)ep cn reporting about the training 

to the Regional Director,prenticiship Traaing and Igionaj 

') k) 	Ce nt ral Jp Lent ice M vise r, Respondent No. 3 but inope of this 

was dore and at the end of one ye ar, they were siçly ret renched 

It has been submitted by the learned counsel for the applicants 

and this is also borne out by Annexures/5 and A/un which 

the Divisional Railway 1nager has sent the prcposal to 

a b sorb the as pe rs on s as sub St it ute • The letter Annex Ure-. 'V5. 
is dated 7.6193 and is a proposal from Divisional Railway 
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Manage r (P) , Khurda Road to Chief Pc rsonnel Officer, South 

Eastern Railway, Garden Reach. In this letter, it has been 

stated that 48 Act Jpprentices, are undergoing Statutory 

Training under Apprenticeship Act,1961 in different C&W 

Sheds of Mechinical Departmental in KiLuda Division and 

the 'Flailway Ad minis t rat ion is not under any obi ig at ion 

to absorb them after training but there is a demand from 

the organised labour for the engament of the trained Act 

Apprentices as substitutes against Group D requirements 

and later as Group C apprentices in Direct Recruitment 

quota as has been done in adjacent division i.e. Waltair. 

It is also stated that there is shortfall of reserved 

community candidates in Gro, C skilled artisan category 

b 	r 	which can also be met from the i.T.I. passed SC/ST Act 

ç
pprent ices .Further it is stated that there is requirement 

of substitutes in Electrical Department against newly 

proposed A .0 .Coach maintenance works .It is noted that 

these 48 trainees are passed I.T.I.  candidates with high 

percentage of marks and substantial number of them are 

wards/relatives of Railway employees. In view of this,the 

J.h.M. has proposed, in this letter to absorb these I.T.I. 

passed Act apprentices as substitutes in Group D Posts 

after the screening and then regularise. them in Gr. D Posts 

meant foi direct Recruitment quota.Approval of the above 

proposal is sought for in this letter. 
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second letter,dated 09-10-1993 at Annexure-4/6 is addressed 

to the Chief Personnel Officer, S.E .Railway, Khurda Load 

where it is mentioned that the Act Apprentices have been 

absorbed against substitutes Group D recuirements in Waltair 

Livision,.faitIT. the post facto approval of General Manager s  

jh Khurda Divison,there is a reouirement of additional 

substitutes in Electric Department against newly proposed 
and 

A £ • Coaches, maintenance wo r/D .Fi .E ./KT.R on the issue and 

placed an indent of 70 niznber of substitutes for manning 

of day-to-day work in Electrical Department .Moreover for 

imparting training to these I.T.I. passed candidates as Act 

Apprentices,the Railway Administration has irurred financial 

expenses and therefore, in this letter, it was proposed to 

-sbsorb these I.T.I.  passed Act apprentices as substitutes 

in Grotp D posts, after the screening. On these two proposals, 

apparently, no orders of competent authority were received. 

The Respondents, in their counter,heve not referred to these 

two letters even though the same has been enclosed to the C.A. 

10. 	 Honoureble Suprerre Court in the case of 

U .P .SATE_ROAD TRANSPORT CORPORAT ION AND MOTHER VRS._U .P. 

P AR IVAHAN NIGAM SHIS1S_O ZGAR SANGH AND OTHERS 	reported 

in AlL 1995 SC 1115 have pointed out that what is indeed 

required is to see that the nation gets the benefit of time, 

money and energy spent on the trainees,whjch would be so,when 
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they are employed in preference to non-trained direct 

recruits, and therefoze, in para-12 of the judgment 

rtheir Lordships of the Hon'ble Supreme Court have laid 
are 

down atIOWL the trained Apprentices / to be absorbed.In 

para-13 of the judgment, Hon'ble Supreme Court have 

ordered that p€nding consideration of the engagement of 

Act apprentices against the post in the trade in which, 

they are qualified,they could,even, be considered for the 

post of Condtors and clerks in the U.P. Road transport 

Corpo ration. 

11. 	 In the instant case, we find that the 

i ivisional Railway Manager, had sent proposal for absorption 

of these Act. Apprentices as substitute against Group 0 Posts 

and there is requirement of such substitute as it appears 

from Annexure-A/6. In similar circumstances,such Act 

Apprentices have been absorbed as substitute in other 

ivision i.e. Waltair. In consrOexation of thE above, we 

direct that Respondent do .1, shoud pass appropi icte orders 

on these two proposals at Annexures-?/5 & A/6 dated 7.6.93 

and 9.10 .199 3 , within a period of three months and 

communicate the order/decision to the applicants. The 

applicants would be fLee to approach the Tribunal, in case 

they are dis-satisfied with the final order to be passed 

on these two letters/proposals , referred to above. 
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12. 	 .ith the above d1ctions, the Oiiiginal 

Application is disposed of.TheLe would be no order as to 

costs. 

ryE MBER (Jui IC LA 	 ViCE .-CH AIRM4-'j 

KNWCM. 


